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iy, favafdene™ & weom Wi fFRiFs WReR gRT Fgad fey SRIT den &9 aul d& srerar aRfFrm
# fafza T @ orguR fYgfad 8 d@, ST Uget &1, TF U RO N |
18- vU; Inkfkdkjh | — faeafaeme & o ueTEeIRal @1 Fgfe @1 Af, wfedl dor s
TEl B S yRFIE gRT fafed fby o |
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IR TS
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for affer oiiR
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1

AN

- T TR w S

20-
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[

el
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@iii) w0, R faun, 9ER 9ReR;

(iv) =0, fase vd urdfda foqmT, fSER IRaR;
(v HeAufd;

el
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e Afgd, IRgel IRA™ dasira R uRkug;

J& e, [98R WPR;

IR g Afya / gerr g /|feE, fox a9, fIeR wRer;

R g Afra /v At /|fya, Rier 99T, fER Wwenr;

IR R Afea / weH |fda /|fa, fags vd wrafere fawm, fJeR
WK,

fraere, TR dreifire) RerE, ueHr;

I, TS WIEifTas AR, yeT;

e, e meue dere (HmEyH), gedr, f9ER;

freere, fAem wdu R (SrgHars), Ted, f[98TR;

FHATAUfT gRT T fa= iR denfrat & &3 & <1 ufaftea @fw;
[IER WROR gN AIfd ISR ARIF0T Ferideredl & & 9, o
A DI 3@l & forg asprgmpd o;

faeafaenes @& IDRER;

8l Bl Afh U Ug A1 FRYRE & BRY A URYg &1 9aR a9
AT B, I G FAG B ST 99 98 99 U8 W el 37 AT
IHD FRYRR TE 8 S,

Uod ARl @ Il A URYE @ FAMIG dewl Bl gemEre di|
gt BT BIIY;

AT URYE & DI Aa e Tl W Ife 98 SHi%l < <d & A7
faga faamT &1 81 o 8, 31 faarforn & S| § Ar Afde st |
Je e iR & forg Il S8R O 8 | ferufd, IVRER & e
Dz T W Hew e e e g8 fAvafqerdy § gUieae FyRe
AR FA ©; 1 IfQ 98 Ua Aa 9 B WR FHaATadfa d1 JgAfad
& o7 g aRye &1 odR @9 Sea! § 9FT o § fawd Wed €
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% A 91 YTl B
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FER R A & foy Sur TR & iR S9a o efaRad afwan &k
P 41 BRr—

(1)

@
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ERT Ul AT Jodi § AMRT IRYg &I IRgd Y e,
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(1i1)
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frdere, MR Ui |, geT a1 S9aT Ui S armeR
% US 9§ YA B,

e, I deifire ke, ger a1 S9a ufafHfd S iR @
g | A=A B

fFeere, de gdee G (HISTSUH), deT a1 9@ afa=fer S
W & I8 o YA 8

freerd, e yeu SR (SIUHRIE), U a1 IH®T Jfaffer i
WHW & I8 F g 8
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W&awwmaﬁmﬁwé@na‘h@w
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@) eI uRyg @7 wiiead, B 3R Jo@:
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(iii)
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U W 31T T

e, 5w Jdee A (HISTSUH), yedT a1 I9dT afa=ie i
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e, e vdeq S (SIUARE), dedT a1 S9& ufafafr ot
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ARG AR ThATad] 1T uRYg &1 Yeb AT <i<h;
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1

— e =
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1

~
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v) gl

(vi) = dfe, [ER SRR
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ot a1 feelt & forg uRfFa| &1 raem fBar S [aT, S1eiiq
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e f$RRT <=

(10) f&f, Affhape vd s Ut &1 aros;
(1) JAagRy (Bereiy), BIgR, FeFITIRT, HSa T S Td AT HIcds GRe

AT, favafdeners & wideRl a1 ysieRal # e witeal &1 gorem, &ik;

(12) Wit e faw, T 59 Iffem g7 a1 g9% S uRfem gRT Susy fHy T B

arerdr fd SR |
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29- ifjfuse dli cuk;k gk;xk | —

(1)
@)

gor gRFTH AR URYg @1 STl R WRBR gIRT -1 SIRAT |
A ORYE, FHI—F9 WX, FA7 @ AR IRMFIH 91 1 1@l SWIRT
(1) # <R aRffram &1 Fenferg srerar fFRRYIT B A,

R AR uRYg favafdened & & wifder @1 Refd, ofth sre@ar 767 &l
5 99 wi¥eR @1, swarfad aRada wR, forRad w9 9, 1o I i & &1
IR A < &I g iR SW aiferds W R | R gRT AR T @R
forar T 8
T T aRfE a1 aRfFad 4 aRae= sear S9a weied a1 FRaT § ganfeufa
@1 e a8l |

wRey Afe BIs foxi Ffgarel aRfFem & d8d I 81, O I8 Td db anf
TE B 99 O b 5T IRBR BT Yd AFAGT I T8l PR foram S |

30- fofu;e | —faeaferca & WER, 39 AR iR TRFRM & gwy U W & BRI
% Hared & forg fafed Gfy @ ok afaftal & forg afe @18 81 S S97a gR1 g 8 ok 39
M, aRfFem gRT SUefea 9 & dem U fawdl & forg ot uRfeem gr fafed ey ol fafem &=
o | W, Al Big R Ffzare fafem & 980 =1 @1, @1 98 99 d% ar] 781 8RN o9 dd o

5T ARHR BT Y4

T T8t B foram Sy |

31- okf'kd ¢fronu | —

(1)

()
(3)

32- fuf/k
(1)

33- y[k
(1)

faeafdernera &1 aifie ufdaed SRR aRyg & el & &9 JarR fHar SR

¥ o fawa wd favafaened g™ s9@ Sewdl @ gfd @ o ISR T weR

aftafera Rt den uRfem g1 gunfafza fafr &1 a1 S9a a1 | uReg &

TAfda Ry SR iR W= uRug oo a1ffe S8 # e ol |

A aRYg o fewefl, afe oig 81, & | aiffie ufaes gt & Fafd

BT |

SWIRT (1) @ 3EIF TR {6y U a1 ufdes @ e ufd SReR &7 A1 \9fid o

ST |

|_

faeafaenera @1 v arm=g S el e FeefaRed s fad SR —

() N, e, <M Ud SUER, Af SIS @,

(i) /s okl dla WReR, favafdene orem oman, s
IR qa-irant R uRyg, aRggdet IRYg s1erar W 8 WiaR, fadl I
PR 3FaT WRAR & Wi a1 =0 arel {6 e g fear = a8
3R AT 3, 3R

(i) fa=ur vd ey wiftar |

faeafaenera &1 U o= Ay 81 9 o uRfem g fafza &1 S|

faeafdemera @ M R Wl o9 &1 yeu 99 AfT 9 far SRem < aRf9w gy

fafea @1 S|

WREBR, TS qu, AL TG MY & I=199 Ud 9 gax a9 a1 [Jeafdenery &

el B YR B B Y FERIAT A SUSA BN D! |

,0 Yi[kk ajh{kk 1 —

feafdenery @1 e or vd god 0 SRIGING URyg & Few & | IR
AT ST 3R UA® 99 HA-—H—PHH Udh IR 3MAA] HA—H—HH UGE A8 B IRl
R, YR & 5P Ud AeToIEIURIed Aar U JRh ffdT fdadl gy, o 34
AT 978 gRT &1f¥gd favam S, ofRar uRiel T SIeT |

IfY® <IET &1 T Ui fdefor Ufded & A1, HRIGIReT aReg @ fewofl & |,
afe iz 8l, AT URYg R KAty o FHia @l STRAf |

i J@T R Fenadfa gR1 @ T By eweh |\ uRyg @ e | Al
SRRTY dorr A uReg @ fewoh afe 318 81, srieiiRel uRug gr1 faar &
S @ 918, HATCaiT B FHGT B SRAT |

qIfies Iam @ T 9T fderor Ufdes & A1, S et w1 i g
IRAR B W T B Sl |
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34- fjVu. (fooj.kh) vkfn cLirr djuk A—faeafdere S Rewt a1 s+t wwafr ar forardermdt
P Ha H I THPN WBR Pl Y BT D] TRAR FHI—FHI TR 37UETT P |
35- depkfj;k dh Dok “krA&faeafderea & ucfrmRal vd wHariRal @ war & o gRfFREi
et fafeEl g fafafde g |
36- fo"ofoJky; Behfkk vk;kx dk xBu A &
(1)  HRUfd, o W & YA WR AT WRBR & ARE W, & U4 A1l § H9 9 A
& IR, fAwafdene & dMad & e a3 IR RIBIRET &1 & forg U manT
HT TS TN |
2) QMR BT T HH F HH A9 wead Renfagi § g, fFE 9 e WeR @
ORTHE § pererafe gRT F1geh VR ST 1 3rede BN |
@) wewl @ FYRe BT e &R ek WA B S ettt FeiRa Y |
(4)  ImART VAl ST A & 918 Sl 98 Ol 98], GRPR DI U URT & A1 FHelrerafd
BT AT RIBIRET <7 |
(6) meneufa RERYT R AR & WA I W HRATS IR ADHT ol I8 SIH GALd |

37- vihy dk vikdkj | —fazafdercr, #erfderaa a1 R &1 URAE HHARI AT BE B, 59
M W fafde ol o @ B gy W fwafdere & fodl weifer) a1 mieRr & A @
foeg gl & @\, 9 999 & iR, S aRfFE g1 fafed far o, ofid &= &1 JifeR
BT 3R 9 geneufa 5 fafreay @ fawg e fear a1 21, S Wy, SuiaRd ax da 3rerdr
IAC ADT |

38- Hkfo"; rFkk ii"ku fufk | —fawafaere ome wv=nRal @& o @ fow o7 9fosy ffer a7
Yo A @1 e sterar Ul dHT WM T aU WReR & WER 9 gRfem g, Junfafed Of @
W Tl & e I8 gU B, Sl 98 ST T |

39- fo"ofoky; d ckf/kdkjk ,o fudk;k d xBu d Bc/k e fookn A—afe a1 @I wed
S B 6 o8 aife favafderen & foft wifer o1 o=y femg &1 9w ¥=Is wu 3 faffad ar
R & o1raT 9ew BF &1 §FSR © Al g8 vy gGenfufay &1 wafia o) f&ar s e 59 w
fafereer sifom g |

40- vkdfLed fjfa;k dk Hjk thkuk | —favafaemem & f&=0 mffeR a1 oa o™ & geT
el & Ramg, dei 7 9 9 eeRee Riedl, gurerad Wy, SO @t a1 e gRT W STRIET S
aeRdl 31 frgeh, Faife a1 Aegeh Bl 8 R et e Rad 81 1 8 3R smeiee Rfed W
Fgfea, fFaifa o Jegaa ®is Afdd S9 Falie @y & fog 9 WiteR a1 e &1 Je B8R
STt eI 98 WI=aT 8|

41- fo"ofoJky; d ckfkdkjk ;k fudk;k dh dk;okfg;k dk fjfa;k d dkj.k vfof/kekl;
ugh gkuk | —faeafderea & &l mfeR a1 o/ e & 313 & a1 FRAE S Al & 9
foft R a1 Rivat & 8 @& aRor srfaftmrr =2 8rfT |

42- Intkoiod dh x;h dkjokh dk Dj{k.k —feafaerea & fo=f gaReERy ar srg FH¥ary
rerar frdl AR & fIeg 9 M, aRfFm o faffes @ fdll Jrau™ & STgaRYT § Hevagd®
P g A1 AW & ST ¥ 6y MY /B W & oy B arg AT fAfde BRiAre! T8 BT SR |

43- fo*ofo Jky; vitky[k d Dlor d <x | —wRd ded sfafmE, 1872 a1 da9d vg<d
el o fafr ¥ siafde 5 9/ & 8l 8y 4, fovafdened & wiieR a1 o= Fer 31 3% [iS,
JMaed, Afed, INQy, HaTel I Adbed NUal fIwafdena & oot # A1 oSS tEr
faeafdene gR1 9RI% w0 9 orkfea fedl e # 315 ufafe &1 ufd 59 ueR afafza ogR
gRT afe vwIfdrg & O 98 IS, 3fded, AIfcd, 3Ny, HRiae! a1 Adbed AT S a7 Ifowex #
ﬁaﬁmqﬁr&qaﬂmw&uzﬁwﬁwﬁmﬁaﬁ?WWﬁYH'ouqsm,G!E"Twcm11?{,
af¢ ITRenfad fhar W a8t A & w9 # AR #, B 9T w0 F W fHar e |

44- dfBukb;k dk nj dju dh “kfa |—§Ha@rﬁma‘>mﬂﬂ‘r?ﬁmﬁmﬁﬁaﬁaﬁ§
PHfeAs S~ Bl Eﬁ RGR IOT0F H YRR NS gRT VAT WIGENH & FhiT ol 39 SffSfm &
TGl & AT 7 B TAT I DA Bl 3 B =g 3MIeId T FAIA Tdd 8, IR 39 g1 &
el BIS oY 3T 3 AT & TR BH I 9 991 &I AT & 918 78] [haT STRA,;

R, I8 IR 6 59 g)7 & Rl fHam 11 U Qe 9 O & 915 germefiy, faurwed
% IS Fad & FH @l SIRAT |

45- 1Qe. kdkyhu mic/k A—sa s, aRfae a1 e 4 fef a9 & 2 ge o), &
3 favafaened | Hag &0 Aeifdeney a1 6 &1 o5 B, o1 favafdenad | ddgdr & N
A e U AeIT IR el AT A7 31y fwafdemerdl @ R o wem & fofv Ut o, &l urgswH @t
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30 R/ PRI DI SGART & S AR favafdenay o favafdena & urewsmd & AR U
% fAaer, Rreror, gferr ok wder @ forg U srafey ok Afe o1 Sude Hll S fafed &1 S|

THE IHEpKAGi]
1jdkj d 1fpoA

9 ST 2021

Jo TcloSlo—01—16 /202184291Qy t—faer faum #eat g1 =@emqiia iR wemfed
e g feAiw 6 swwa 2021 w0 egma fegkj vitk;=.k fotofo]ky; vi/kfu;e] 2021
Ifcgkj vflkfu;e 20] 2021% =1 frafafaa it ofee feR Tw9Ta & WMER ¥ 3@ gN
weEiferd fRean ST ¥, 9 vRdm dfaum & s wR-348 & We (3) & ot sod sifufiEm
TS o H WiferRd WIS WHEM WRRAT |

fcgkj &JkT; 1ky di vkn’k 1]
ihE FhEpk/kjh]
1jdkj di IfpoA

[Bihar Act 20, 2021]
THE BIHAR ENGINEERING UNIVERSITY ACT, 2021
AN
ACT
To establish and incorporate a University in the name of Bihar Engineering
University in the State of Bihar to conduct and facilitate affiliation of institutions set up by
the Government and/or the Trust or Society or Company in the conventional as well as new
frontiers of Engineering & Technology, Architecture and Planning, Management
Programme and also to achieve excellence in teaching, research and extension work in these
areas and other matters connected therewith or incidental thereto.
Be it enacted by the Legislature of the State of Bihar in the Seventy-Second year of
the Republic of India as follows.
1. Short title, extent and commencement.—
(1)  This Act may be called as The Bihar Engineering University Act, 2021.
(2) It shall extend to whole of the State of Bihar.
(3) It shall come into force on such date as the Government may, by
notification in the official gazette, specify.
2. Definitions.-In this Act, unless the context otherwise requires .
(1)  ‘Academic Council' means the Academic Council of the University;
(2)  'Affiliated Institution' means an institution affiliated by the University;
(3) 'Affiliation’ means affiliation granted by the University in accordance
with the Statutes and Regulations made for the purpose;
(4)  'All India Council for Technical Education' (A.1.C.T.E.) means Council
constituted under All India Council for Technical Education Act, 1987
(Central Act 52 of 1987);
(5)  ‘Chancellor' means the Chancellor of the University;
(6)  'Chief Minister' means Chief Minister of the State of Bihar;
(7)  “College’ means a college teaching courses leading to a Bachelor or
Higher degree in Engineering and Technology, Architecture and
Planning.
(8)  “Council of Architecture' (C.O.A.) means the Council constituted under
section 3 of the Architects Act, 1972 (Act 20 of 1972);
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9

(10)
(11)

(12)
(13)
(14)
(15)
(16)
(A7)
(18)
(19)
(20)
21
(22)

(23)

(24)
(25)
(26)

(27)

(28)

(29)
(30)

'Courses in Engineering & Technology, Architecture and Planning’
means courses leading to a Bachelor or Higher degree in relevant
programme of Engineering and Technology, Architecture and Planning
as approved by All India Council for Technical Education and other
concerned Apex Regulatory Body;

‘Employee’ means any person appointed by the University;

‘Executive Council’ means the Executive Council of the University;
‘Finance committee’ means the finance committee of the University;
‘General council' means General council of the University;
‘Government' means the Government of Bihar;

‘Institution’ means an academic institution or a college imparting
education in the field of Engineering and Technology, Architecture and
Planning leading to a Bachelor or Higher Degree

'Manangement Programme' means Courses in Management as approved
by AICTE and conducted by the institution.

'Misconduct' means a misconduct prescribed by the Statutes;
'Notification' means a notification published in the official Gazette;
'Planning Board' means the 'Planning Board' of the University;
‘Principal’ means the head of a college and includes, where there is no
principal, the person who is for the time being duly appointed to act as
the Principal;

'Reservation in admissions' means the reservation in admission defined
under section 8 of this Act.

'Screening committee' means the committee as constituted under section
11(3) of this Act.

‘Self-financing institution’ means those institutions which are set-up by
a Trust or a Society or a Company and are Self Financing imparting
education in the field of Engineering and Technology, Architecture and
Planning leading to Bachelor or Higher Degree

‘Statutes’ and 'Regulations’ mean respectively the Statutes and
Regulations of the University for the time being in force;

‘Technical Education’ means the Technical Education as defined by
AILCTE;

‘University’ means the Bihar Engineering University as incorporated
under this Act;

‘University Grants Commission' (U.G.C.) means the Commission
established under Section- 4 of the University Grants Commission Act,
1956 (Central Act 3 of 1956);

'University Review Commission' means the commission defined under
section- 36 of this Act;

'Vice-Chancellor' means the Vice Chancellor of the University;

The words and expressions used herein and not defined in the Act shall
have the same meaning respectively assigned to them in the Act.

3. Incorporation.—

)

With effect from such date as the Government may, by notification in the
official Gazette, appoint, there shall be established a university by the
name of Bihar Engineering University comprising the Chancellor and the
Vice-Chancellor, the first members of the General council, the Executive
Council and the Academic Council of the University and all such persons
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2)

3)

as may hereafter be appointed to such office or as members so long as
they continue to hold such office or membership.

The University shall be a body corporate with the name aforesaid having
perpetual succession and a common seal with power, subject to the
provisions of this Act, to acquire, hold and dispose of property and to
contract, and may by the said name sue or be sued.

The headquarters of the University shall be at such place as the
Government, may, by notification in the official Gazette specify.

4. Jurisdiction.—

)
2)

3)

“4)

&)

The jurisdiction of the University shall extend to the whole of the State of
Bihar.

All Engineering colleges and institutions established by the Government
and affiliated to the existing Universities of the State or to be established
in future imparting education in Engineering and Technology,
Architecture and Planning, Management Programme and courses, as
defined under Technical Education by All India council for Technical
Education and concerned other Apex Regulatory Body, shall be eligible
for affiliation with the University from such date as the Government may,
by notification in the official Gazette appoint, and in the manner
prescribed by the Statutes or Regulations made in this regard.
Notwithstanding anything contained in any other State laws for the time
being in force, the college or institutions as may be specified by the State
Government, by notification in the Official Gazette, imparting education
in Engineering and Technology, Architecture and Planning Programme
and affiliated by any other University established by law of the State
Legislature shall cease to be affiliated from the University to which such
colleges or institutions have been affiliated and such colleges or
institutions shall be deemed to be affiliated to the University from such
date as specified in the said notification.

The University may impose such terms and conditions upon the colleges
or institutions as it may consider necessary, conducive or incidental to the
attainment of all or any of the objects of the University and then grant
affiliation.

Existing college or institution, set up by a Trust or a Society or a
Company as a self-financing institution imparting Education in
Engineering and Technology, Architecture and Planning, Management
Programme, shall get affiliated with the University subject to fulfillment
of conditions laid down under Statutes and Regulations made in this
regard.

5. Objectives of the University.—The objectives of the University shall be to

develop the knowledge of Science, Engineering and Technology, Architecture and Planning,
Management and to develop environment for the advancement of quality of life of the
mankind in general and in relation to the domain of engineering and technological
development and applications.

The prime objectives of the University shall be to create centers and institutes of

(D

excellence in basic and applied Science, Engineering and Technology, Architecture and
Planning, Management in particular and other objects shall be as follows, namely:

To create institutes and centers of excellence for imparting State-of the-
art education, training and research in the fields of Engineering and
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2)
3)

“4)

(&)

(6)

(7

®)

Technology as well as Architecture and Planning, Management;

To create capabilities for development of knowledge, skill and
competency at various levels;

To create capabilities for upgrading the infrastructure of global standard
for education, training and research in the areas related to Engineering
and Technology, Architecture and Planning, Management and Science;
To develop patterns of teaching and training at various levels of
educational accomplishments so as to set high standards of education in
Science, Engineering and Technology, Architecture and Planning,
Management;

To function as a leading resource center for knowledge management and
entrepreneurship development in the areas of Science, Engineering and
Technology, Architecture and Planning, Management;

To provide inter-relationship for national and global participation in the
fields of Science, Engineering and Technology, Architecture and
Planning, Management;

To establish close linkages with industry to make teaching, training and
research at the University relevant to the needs of the industry at national
and global levels;

To make such provisions as would enable affiliated colleges to undertake
specialization of studies.

6. Powers and Functions of the University.—The University shall have the
following powers and functions, namely:

(D

2)

3)

“4)

®)
(6)

(7
®)

To provide for instruction, training and research in such branches of
knowledge or learning pertaining to Science, Engineering and
Technology, Architecture and Planning, Management and allied areas for
furtherance of the objectives of the University;

To conduct innovative experiments in new methods and technologies in
the field of Science, Engineering and Technology, Architecture and
Planning, Management in order to achieve international standards of such
education, training and research;

To prescribe course of study and curricula and provide for flexibility in
the education systems and delivery methodologies including electronic
and distance learning,

To hold examinations and confer degrees, or grant certificates and other
academic distinctions or titles on person’s subject to such condition as the
University may determine, and to withdraw or cancel any such degrees,
certificates or other academic distinctions or titles in the prescribed
manner;

To confer honorary degrees or other distinctions in the prescribed
manner;

To provide for printing, reproduction and publication of research and
other works and to organize exhibitions, workshops, seminars,
conferences etc.

To sponsor and undertake research in all aspects of Science, Engineering
and Technology, Architecture and Planning, Management;

To develop and maintain linkages with educational/ industrial or other
institutions in any part of the world having objects wholly or partly
similar to those of the University, through exchange of teachers, scholars,
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9)

(10)

(11)
(12)

(13)

(14)

(15)

(16)

(17)

(18)
(19)

(20)

1)

(22)

(23)

industrial experts and generally in such manner as may be conducive to
their common objects;

To appoint academic, technical, administrative, managerial, advisory,
ministerial and other support services posts as required for the University;
To lay down conditions of services of all categories of staff, including
their code of conduct;

To regulate fees and other charges to be levied on the students of self-
financing institutions affiliated to the University;

To develop and revise curriculum as required in co-ordination with all
stake holders.

To liaise with Ministry of Human Resource Development, Government
of India, Ministry of Science and Technology, Government of India,
Department of Science and Technology along with other related
Departments, Government of Bihar and apex regulatory bodies like All
India council for Technical Education, University Grants Commission,
Council of Architecture (CoA) as the case may be;

To develop and maintain relationships with teachers, researchers and
experts in any part of the world for achieving the objects of the
University;

To regulate the expenditure, manage the finances and to maintain
accounts of the University;

To receive grants, subventions, subscriptions, donations and gifts for the
purpose of University and consistent with the objects of the University
and to enter into any agreement with Central Government, State
Government, the University Grants Commission or other authorities or
bodies for receiving any grants;

To receive funds from Industry, national and international organizations
or any other sources as gifts, donations, benefactions, bequests for the
purposes and objects of the University;

To fix, demand and receive or recover fees and such other charges as may
be prescribed;

To institute and award fellowships, scholarships, prizes, medals and other
awards;

To purchase or to take on lease or accept as gifts or otherwise any land or
building or works which may be necessary or convenient for the purpose
of the University on such terms and conditions as it may think fit and to
construct, alter and maintain any such buildings or works;

To sell, exchange, lease or otherwise dispose of all or any portion of the
properties of the University, movable or immovable, on such terms as it
may think fit, consistent with the interest, activities and objects of the
University; Provided in case of immovable properties, previous sanction
of the Government is required.

To regulate and enforce discipline among the officers and employees of
the University and to provide for such disciplinary measures as may be
prescribed;

To delegate all or any of its powers (except the power to make statutes
and regulations) to any other officer or authority of the University and to
do such other acts and things as the University may consider necessary,
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conducive or incidental to the attainment or enlargement of all or any of
the objects of the University,

7. University open to all persons irrespective of gender, class or creed.—The
University shall be open to all persons irrespective of sex , caste, creed, race or class and it
shall not be lawful for the University to adopt or impose on any person, any test whatsoever
of religious belief or profession in order to entitle him to be appointed to hold any office
therein or be admitted as a student in the University or to graduate there at or to enjoy or
exercise any privilege thereof; Provided that nothing in this section shall be deemed to
prevent the University from making special provisions for the employment or admission of
women, persons with physical disabilities or persons belonging to socially and educationally
backward classes of the society or for the Scheduled Castes or the Scheduled Tribes.

8. Reservation in admissions.—Without affecting the provisions of vertical
reservations, as applicable from time to time for admission in the educational institutions in
the state of Bihar, one-third of total seats of all the courses and categories in each institution
and college affiliated with the University shall be horizontally reserved for admission of
women candidates.

Provided that this benefit shall be available only to the women domiciled in
the State of Bihar. In the absence of eligible women candidates, the vacant seats in
the same academic session shall be filled up by the male candidates from the
relevant category (reserved/unreserved).

For the implementation of these provisions, the Government may issue
orders as required from time to time.

9. The Chancellor.—

(1) The Chief Minister of Bihar, by virtue of his office, shall be the
Chancellor of the University.

(2) The Chancellor, when present, shall preside over the convocations of the
University and the meetings of the General Council.

(3) The Chancellor shall have the right to cause an inspection , to be made by
such person or persons as he may direct, of the University, a college or an
institution affiliated by the University, their buildings, laboratories and
equipment, and also of the examination, teaching and other work
conducted or done by the University, college or institution, as the case
may be, and to cause an inquiry or to be made in the like manner in
respect of any matter connected with the administration or finances of the
University, college or institution, as the case may be;

(4) The Chancellor shall, in every case, give notice to the University or to the
colleges or institutions of his intention to cause an inspection or inquiry
to be made and the University or the colleges or institutions, as the case
may be, shall, on receipt of such notice, have the right to make such
representation to the Chancellor, as it may consider necessary, within
such period as specified in the notice.

(5) After considering the representation, if any, made by the University or
the college or institution, Chancellor may cause to be made such
inspection or inquiry as is referred to in sub-section (3).

(6) Where an inspection or inquiry has been caused to be made by the
Chancellor, the University shall be entitled to appoint a representative
who shall have the right to be present and be heard at such inspection or
inquiry.
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(7

®)

9)

The Chancellor may address the Vice-Chancellor with reference to the
result of such inspection or inquiry as is referred to in sub-section(3) and
the Vice-Chancellor shall communicate to the Executive Council the
views of the Chancellor with such advice as the Chancellor may be
pleased to offer upon the action to be taken thereon.

The Chancellor may, if the inspection or inquiry is made in respect of any
college or institution affiliated to the University, address the Executive
council concerned through the Vice-Chancellor with reference to the
result of such inspection or inquiry, his views thereon and such advice as
he may be pleased to offer upon the action to be taken thereon.

The Executive Council shall communicate through the Vice-Chancellor
to the Chancellor such action, if any, as it proposes to take or has been
taken by it upon the result of such inspection or inquiry.

(10) Where, the Executive Council as the case may be, does not, within a

(11)

(12)

reasonable time, take action to the satisfaction of the Chancellor, the
Chancellor may, after considering any explanation furnished or
representation made by the Executive Council issue such directions as he
may think fit and the Executive Council shall comply with such
directions.

Without prejudice to the foregoing provisions of this section, the
Chancellor may, by order in writing, annul any proceeding of the
University which is not in conformity with this Act, the Statutes or the
Regulations; Provided that before making any such order, the Chancellor
shall call upon the Registrar to show cause why such an order should not
be made, and if any cause is shown within a reasonable time, he shall
consider the same.

In case of differences among the authorities or officers of the University
on any matter which cannot be otherwise resolved the decision of the
Chancellor shall be final.

(13) The Chancellor shall have such other powers as may be prescribed by the

Statutes.

10. Officers of the University.—The following shall be officers of the University:

ey
2)
3)
“4)
6))
(6)
(7

The Vice-Chancellor;

The Deans;

The Registrar;

The Finance Officer;

The Examination Controller;

The Librarian;

Such other officers as may be declared by the Statutes to be officers of
the University.

11. Vice-Chancellor.—

ey

2)

The Vice-Chancellor shall be an academician and scholar of repute
having experience in the field of engineering and technology education
or an eminent technologist or an administrator with an academic
background of engineering and technology having adequate experience
in human resource development.

The Vice Chancellor shall be appointed by the Chancellor in
consultation with the Minister, Department of Science and Technology,
Government of Bihar from out of a panel of not less than three persons
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3)

“4)
®)

(6)
(7

12. Powers,

ey

2)

recommended (the names being arranged in the alphabetical order) by a
Screening Committee constituted under sub-section (3); Provided that if
the Chancellor does not approve of any of the persons so
recommended, he may call for the fresh recommendations;

The Screening Committee referred to in sub-section (2) shall consist of
three members of whom one shall be nominated by the Executive
Council, one by the Chancellor and one by the Government, and the
member nominated by the Government shall be convener of the
committee; Provided that none of the members of the Committee shall
be an employee of the University;

Provided further, that the panel shall be prepared from out of
candidates who submit their curriculum vitae or is sponsored by some
reputed persons or institutions in the field of Engineering and
Technology.

The first Vice Chancellor shall be appointed by the Government.
The Vice Chancellor shall hold office for a term of three years from the
date on which he enters upon his office;

Provided that the Chancellor may require the Vice-Chancellor
after his term has expired, to continue in office for such period, not
exceeding a total period of one year as may be specified by him;

Provided also that the maximum age limit for continuance
upon the office of the Vice Chancellor will be seventy-five years.

The emoluments and other conditions of service of the Vice Chancellor
shall be as prescribed by Statutes;

If the office of the Vice Chancellor becomes vacant due to death,
resignation or otherwise or if he is unable to perform his duties due to
ill health or any other cause, the Chancellor shall have the authority to
designate any eminent person to perform the functions of the Vice
Chancellor until the new Vice Chancellor assumes his office or until the
existing Vice Chancellor attends to the duties of his office, as the case
may be.

duties and functions of the Vice-Chancellor.—

The Vice-Chancellor shall be the principal executive and academic
officer of the University and shall exercise general supervision and
control over the affairs of the University and give effect to the decisions
of the authorities of the University.

The Vice-Chancellor may, if he is of the opinion that immediate action
is necessary on any matter, exercise any power conferred on any
authority of the University by or under this Act and shall report to such
authority at its next meeting the action taken by him on such matter;

Provided that such exercise of power shall be made only in
emergent situations and in no case in respect of creation, and up
gradation of posts and appointments thereto;

Provided further that if the authority concerned is of the
opinion that such action ought not to have been taken, it may refer the
matter to the Chancellor whose decision thereon shall be final;

Provided also that if any person in the service of the
University who 1is aggrieved by the actions taken by the Vice-
Chancellor under this sub-section shall have the right to appeal against
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3)

“)
®)
(6)

such action to the Chancellor within three months from the date on
which decision on such action is communicated to him and there upon
the Chancellor may confirm, modify or reverse the action taken by the
Vice-Chancellor.

The Vice-Chancellor, if he is of the opinion that any decision of any
authority of the University is beyond the powers of the authority
conferred by the provisions of this Act, the Statutes, the Regulations or
that, any decision taken is not in the interest of the University, may ask
the authority concerned to review its decision within sixty days of such
decision and if the authority refuses to review the decision either in
whole or in part or no decision is taken by it within the said period of
sixty days, the matter shall be referred to the Chancellor whose decision
thereon shall be final.

The Vice-Chancellor shall exercise such other powers and perform such
other duties as may be prescribed by the Statutes or the Regulations.
The Vice-Chancellor shall be the chairman of the Executive Council,
Finance Committee, Academic Council of the University.

The Vice Chancellor shall, in the absence of the Chancellor, preside at
any convocation of the University and shall preside at the meeting of
the Executive council, Academic Council and the Finance Committee,

13. Removal of the Vice-Chancellor.—

€]

2)

3)

If at any time and after such enquiry as may be considered necessary, it
appears, to the Chancellor that the Vice-Chancellor: -
(1) Has failed to discharge any duty imposed upon him, by, or
under this Act, the Statutes and Regulations;
(1)  Has acted in a manner prejudicial to the interests of the
University, or
(111)  Has been incapable of managing the affairs of the University.
The Chancellor may, notwithstanding the fact that the term of
office of the Vice-Chancellor has not expired, require the
Vice-Chancellor, by an order in writing stating the reasons
thereof, and after consulting the State Government, to resign
his post from the date as may be specified in the order.
No orders under sub-section-1 shall be passed unless a notice stating
the specific grounds on which such action is proposed has been served
and a reasonable opportunity to show cause against the proposed order
has been given to the Vice-Chancellor.
On and from the date specified in sub-section-1, it shall be deemed that
the Vice Chancellor has resigned his post and office of the Vice-
Chancellor shall be deemed vacant.

14. The Dean.—Every Dean shall be appointed in such manner, and shall exercise
such powers and perform such duties as may be prescribed by the Statutes.
15. The Registrar.—

)

The Registrar shall be appointed in such manner, on such terms and
other conditions of service as may be prescribed by the Statutes.
However, the first Registrar of the University shall be appointed by the
Government and shall hold office for a term of three years or till the
appointment of the Registrar as prescribed by the statutes, whichever is
earlier;
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(2) The Registrar shall have the power to enter into agreements, sign
documents and authenticate records on behalf of the University and shall
exercise such powers and perform such duties as may be prescribed by
the Statutes.

16. The Finance Officer.—The Finance Officer shall be appointed in such manner
and on such terms and conditions of service, and shall exercise such powers and perform
such duties, as may be prescribed by the Statutes. However, the first Finance Officer of the
University shall be appointed by the Government and shall hold office for a term of three
years or till the appointment of the Finance Officer as prescribed by the statutes, whichever
is earlier;

17. The Examination Controller.—The Examination Controller shall be appointed
in such manner and on such terms and conditions of service, and shall exercise such powers
and perform such duties, as may be prescribed by the statutes. However, the first
Examination Controller shall be appointed by the Government and shall hold office for a
term of three years or till the appointment of the Examination Controller, as prescribed by
the statutes, whichever is earlier.

18. Other Officers.—The manner of appointment and powers and duties of other
officers of the University shall be prescribed by the Statutes.

19. Authorities of the University.—The following shall be the authorities of the
University:

(1) The General Council;

(2) The Executive Council;

(3) The Academic Council;

(4) The Board of Studies;

(5) The Board of Planning;

(6) The Board of Affiliation;

(7) The Finance Committee; and

(8) Such other authorities as may be declared by the Statutes to be authorities

of the University.

20. The General Council.—

(1) The General Council shall consist of the following persons: -

1) Chancellor;

(>i1) Minister, Department of Finance, Government of Bihar;

(iii))  Minister, Department of Education, Government of Bihar;

(iv)  Minister, Department of Science and Technology, Government of
Bihar;

v) Vice-Chancellor;

(vi)  Member Secretary, All India council for Technical Education;

(vii)  Chief Secretary, Government of Bihar;

(viii) Additional chief Secretary/ Principal Secretary/ Secretary, Deptt.
Of Finance, Government of Bihar;

(ix)  Additional chief Secretary/ Principal Secretary/ Secretary,
Department of Education, Government of Bihar;

(x) Additional chief Secretary/ Principal Secretary/ Secretary,
Department of Science and Technology, Government of Bihar;

(xi)  Director, Indian Institute of Technology, Patna;

(xii)  Director, National Institute of Technology, Patna;

(xiii) Director, Chandragupta Institute of Management (CIM), Patna,
Bihar;
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(xiv) Director, Development Management Institute (DMI), Patna, Bihar;

(xv)

Two eminent persons in the field of Science and Technology,
nominated by the Chancellor;

(xvi) Two Principals of Government Engineering Colleges, in rotation

for a period of three years, nominated by Government of Bihar;

(xvii) Registrar of the University.

(2) ()

(ii)
(iii)

@iv)

v)

Where a person has become a member of the General Council by
reason of the office or appointment he holds, his membership shall
terminate when he ceases to hold that office or appointment;

The term of office of the nominated members of the General
Council other than the ex officio members shall be three years;

A member of the General Council shall cease to be a member if he
resigns or becomes of unsound mind, or becomes insolvent or is
convicted of a criminal offence involving moral turpitude. A
member, other than the Vice-Chancellor, Registrar shall also cease
to be a member if he accepts a full- time appointment in the
university; or if he not being an Ex-Officio member fails to attend
three consecutive meetings of the General Council without the
leave of the Chancellor;

A member of the General Council other than an ex-officio member
may resign his office by a letter addressed to the Chancellor and
such resignation shall take effect as soon as it has been accepted;
and

Any vacancy in the General Council shall be filled by nomination
by the respective nominating authority for the remaining period of
the term and on expiry of the period of the vacancy; such
nomination shall cease to be effective.

(3) Powers, functions and meetings of the General Council-

(D

2)

The General Council shall be the plenary authority of the

University and shall formulate and review from time to time the

broad policies, and programmes of the University and devise

measures for the improvement and development of the University
and shall also have the following powers and functions namely: -

(1) To consider and pass the annual report, financial statement
and the budget estimates prepared by the Executive Council
and to adopt them with or without modification:

(ii)) To make Statutes concerning the administration of the
affairs of the University including prescribing the
procedures to be followed by the authorities and the
officers of the University in the discharge of their
functions.

@) The General Council shall meet at least once in a year and
annual meeting of the General Council shall be held on a
date to be fixed by the Chancellor;

(i1)) A report of the working of the University during the
previous year, together with a statement of receipts and
expenditure, the balance sheet as audited, and the financial
estimates shall be presented by the Vice-Chancellor to the
General Council at its annual meetings;
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(iii)

@iv)

v)
(vi)

Meetings of the General Council shall be called by the
Chancellor either on his own motion or at the requisition of
not less than ten members of the General Council;

For every meeting of the General Council, fourteen days’
notice shall be given. However, in emergent situation the
meeting of the General Council may be called by the
Chancellor at short notice.

One third of the members existing on the rolls of the
General Council shall form the quorum;

Each member shall have one vote and if there be equality
of votes on any question to be determined by the General
Council, the Chancellor presiding over the meeting shall, in
addition, have a casting vote;

21. Executive Council .—
(1) The Executive Council shall be the principal executive body of the

University.

(2) The Executive Council shall consist of the following persons namely: -

@)
(i)

(iii)

@iv)

v)
(vi)
(vii)
(viii)
(ix)
(ix)

(x)
(xi)

The Vice-Chancellor of the University;

Additional chief Secretary/ Principal Secretary/Secretary,
Department of Science and technology, Government of
Bihar or his/her representative not below the rank of joint
secretary,

Additional chief Secretary/ Principal Secretary/ Secretary,
Department of Education, Government of Bihar or his/her
representative not below the rank of joint secretary;
Additional chief Secretary/ Principal Secretary /Secretary,
Department of Finance, Government of Bihar or his/her
representative not below the rank of joint secretary;
Director, Indian Institute of Technology, Patna or his/her
representative not below the rank of professor;

Director, National Institute of Technology, Patna or his/her
representative not below the rank of professor;

Director, Chandragupta Institute of Management, Patna or
his/her representative not below the rank of professor;
Director, Development Management Institute, Patna or his/
her representative not below the rank of professor;

Head of Department, Department of Architecture, National
Institute of Technology, Patna;

Director, Department of Science and technology,
Government of Bihar;

The Registrar of the University;

Three teachers to be nominated by the Vice Chancellor of
whom, one shall be from amongst Heads of Department,
one from Professors and one from Associate Professors by
rotation for a period of one year each from Government
engineering colleges;
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(3) The Vice-Chancellor shall be the Chairman of the Executive Council:

@

(i)

(1i1)

@iv)

(v)

Where a person has become a member of the Executive
Council by reason of the office or appointment he holds, his
membership shall terminate when he ceases to hold that office
or appointment;

The term of office of the nominated members of the Executive
council other than ex officio members shall be three years;

A member of the Executive Council shall cease to be a
member, if he resigns or becomes of unsound mind or becomes
insolvent or is convicted of a criminal offence involving moral
turpitude. A member other than the Vice-Chancellor and the
Registrar shall also cease to be a member if he accepts a full-
time appointment in the University;

A member of the Executive Council other than an ex-officio
member may resign his office by a letter addressed to the Vice-
Chancellor and such resignation shall take effect as soon as it
has been accepted by him;

Any vacancy in the Executive Council shall be filled by
nomination by the respective nominating authority for the
remaining period of the term and on expiry of the period of the
vacancy, such nomination shall cease to be effective.

(4) Powers, Functions and Meetings of the Executive Council

€]

2)

The Executive Council shall be the Chief Executive Authority
of the University and as such shall have all powers necessary to
administer the University subject to the provisions of this Act
and the Statutes made there under, and may make Regulations
for that purpose and also with respect to matters provided
hereunder.

The Executive Council shall have the following powers and
functions:

(1) To prepare and present the following to the General
Council at its annual meetings: -

(a) A report on the working of the University;
(b) A statement of accounts; and
(c) Budget proposals for the ensuing academic year.

(i1)) To manage and regulate the finances, accounts,
investments, properties, business and all other
administrative affairs of the University and for that
purpose, constitute committees and delegate the powers
to such committees or such officers of the University as it
may deem fit;

(iii)) To transfer or accept transfers of any movable or
immovable property on behalf of the University;

(iv) To enter into, vary, carry out and cancel contracts on
behalf of the University and for that purpose to appoint
such officers as it may think fit;

(v) To provide buildings, premises, furniture and apparatus
and other means needed for carrying on the work of the
University;
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(vi)

(vii)

(viii)

(ix)
(x)

3)

(i)

(iii)

(iv)
v)

(vi)

(vii)

To entertain, adjudicate upon, and if it thinks fit, to
redress any grievances of the students and the employees
of the University;

To create administrative, ministerial and other necessary
posts, to determine the number and emoluments of such
posts, to specify the minimum qualifications for
appointment to such posts on such terms and conditions
of service as may be prescribed by the Statutes and
Regulations made in this behalf;

To appoint examiners and moderators, and if necessary to
remove them and to fix their fees, emoluments and
travelling and other allowances, after consulting the
Academic Council;

To select a common seal for the University; and

To exercise such other powers and to perform such other
duties as may be considered necessary; or imposed on it
by or under this Act.

The Executive Council shall meet at least once in four
months and not less than fourteen days notice shall be
given of such meetings;

The meeting of the Executive Council shall be called by
the Registrar under instructions of the Vice-Chancellor or
at the request of not less than five members of the
Executive Council;

One half of members of the Executive Council shall form
the quorum at any meeting;

In case of difference of opinion among the members, the
opinion of the majority shall prevail;

Each member of the Executive Council shall have one
vote and if there be equality of votes on any question to
be determined by the Executive Council, the Chairman of
the Executive Council or as the case may be, the member
presiding over that meeting shall, in addition, have a
casting vote;

Every meeting of the Executive Council shall be presided
over by the Vice-Chancellor and in his absence by a
member chosen by the members present;

If urgent action by the Executive Council becomes
necessary, the Vice-Chancellor may permit the business
to be transacted by circulation of papers to the members
of the Executive Council. The decisions so taken shall not
be valid unless agreed to by a majority of members of the
Executive Council. Such decisions shall be forthwith
intimated to all the members of the Executive Council. In
case the Executive Council fails to take decision, the
matter shall be referred to the Chancellor whose decision
shall be final.
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22. The Academic Council.—

The Academic Council shall be the principal academic body of the
University and shall, subject to the provisions of this Act, the Statutes and
the Regulations, co-ordinate and exercise general supervision over the
academic policies of the University.

The Academic Council shall consist of the following persons, namely:

(D

2)

3)

)
(i)

(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)

(x1)

The Vice-Chancellor who shall be the Chairman;

Director, Indian Institute of Technology, Patna or his/her
representative not below the rank of professor;

Director, National Institute of Technology, Patna or his/her
representative not below the rank of professor;

Director, Chandragupta Institute of Management, Patna or his/her
representative not below the rank of professor;

Director, Development Management Institute, Patna or his/her
representative not below the rank of professor;

Head of Department, Department of Architecture, National
Institute of Technology Patna;

Three persons from amongst educationists of repute or men of
letters or members of the learned profession or eminent public
men, who are not in the service nominated by the Chancellor;

A nominee of the All India Council for Technical Education;
Director, Department of Science and technology, Government of
Bihar;

Ten Principals of the Government Engineering colleges of Bihar
on rotation for a period of three years to be nominated by the
Government of Bihar;

Three members of the teaching staff; one each respectively
representing the Professor, Associate and Assistant Professors of
Government Engineering colleges, nominated by the Vice-
Chancellor for a period of three years;

Powers, Functions and Meeting of the Academic council.—Subject to the
provisions of the Act, Statutes and Regulations and overall supervision of
the Executive Council, the Academic Council shall manage the academic
affairs and matters in the University and in particular shall exercise and
perform the following powers and functions namely:

@
(i)

(1i1)

(iv)
(v)

To report on any matter referred or delegated to it by the General
Council or the Executive Council;

To make recommendations to the Executive Council with regard to
the creation, abolition or classification of posts in the University
and the emoluments payable and the duties attached thereto;

To formulate and modify or revise schemes for the organization of
the faculties, and to assign to such faculties their respective
subjects and also to report to the Executive Council as to the
expediency of the abolition or sub-division of any faculty or the
combination of one faculty with another;

To promote research under the University and to require from time
to time, reports on such research;

To consider proposals submitted by the faculties;
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“4)

(vi)

To recommend recognition of degrees of other Universities and
institutions and to determine their equivalence in relation to the
certificates, diplomas and degrees of the University;

(vii) To fix subject to any conditions accepted by the General Council,

the time, mode and conditions of competition for Fellowships,
Scholarships and other prizes and to recommend for the award of
the same;

(viii) To make recommendations to the Executive Council in regard to

(ix)

x)

(x1)

(xii)

(xiii)

(xiv)

@
(i1)
(1i1)
@iv)

)

(vi)

the appointment of examiners and if necessary, their removal and
fixation of their fees, emoluments and travelling and other
expenses;

To recommend arrangements for the conduct of examinations and
the date for holding them;

To declare or review the result of the various examinations or to
appoint committees or officers to do so, and to make
recommendations regarding the conferment or grant of degrees,
honors, licenses, titles and marks of honors;

To recommend stipends, scholarships, medals and prizes and to
make other awards in accordance with the regulations and such
other conditions as may be attached to the awards;

To approve or revise lists of prescribed or recommended text
books and to publish the same and to approve syllabus and courses
of study;

To approve such forms and registers as are from time to time,
required by the Regulations; and

To perform, in relation to academic matters, all such duties and to
do all such acts as may be necessary for the proper carrying out of
the provisions of this Act, the Statutes and the Regulations made
there under.

The Academic Council shall meet as often as may be necessary,
but not less than two times during an academic year;

One half of the existing members of the Academic Council shall
form the quorum for a meeting of the Academic Council;

In case of difference of opinion among the members, the opinion
of the majority shall prevail;

Each member of the Academic Council, including the Chairman of
the Academic Council, shall have one vote and if there be an
equality of votes on any question to be determined by the
Academic Council, the Chairman of the Academic Council, or as
the case may be, the member presiding over the meetings, shall in
addition, have a casting vote;

Every meeting of the Academic Council shall be presided over by
the Vice Chancellor and in his absence by a member chosen in the
meeting to preside on the occasion;

If urgent action by the Academic Council becomes necessary, the
Chairman of the Academic Council may permit the business to be
transacted by the circulation of papers to the members of the
Academic Council. The decision taken shall not be valid unless
agreed to, by a majority of the members of the Academic Council.
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The decision so taken shall forthwith be intimated to all the
members of the Academic Council. In case the Academic Council
fails to take decision, the matter shall be referred to the Chancellor
whose decision shall be final.
23. The Board of Planning.—
(1) The Board of Planning shall be the principal body for preparing plans for
the growth and development of the University to achieve its objectives.
(2) Board of Planning shall be constituted consisting of the following: -
@) The Chancellor;
(ii))  Minister, Department of Finance, Government of Bihar;
(iii) Minister, Department of Education, Government of Bihar;
(iv)  Minister, Department of Science and Technology, Government of
Bihar;
(v)  The Vice-Chancellor;
(vi)  Chief Secretary, Government of Bihar;
(vii) Additional chief Secretary/ Principal Secretary/Secretary,
Department of Finance, Government of Bihar;
(viil)) Additional chief Secretary/ Principal Secretary/Secretary,
Department of Education, Government of Bihar;
(ix) Additional chief Secretary/ Principal Secretary/Secretary,
Department of Science and Technology, Government of Bihar;
(x)  Director, Indian Institute of Technology, Patna
(xi) Director, National Institute of Technology, Patna
(xi1) Director, Chandragupta Institute of Management, Patna
(xiii) Director, Development Management Institute, Patna
(xiv) Two eminent Professors of Science and Technology nominated by
the Chancellor;
(xv) Nominee of All India council for Technical Education;
(xvi) Nominee of University Grant Commission;
(xvii) The Registrar of the University.
(3) The Planning Board shall meet once in a year and develop plans on the
future programmes of the University and recommend the same to the
Academic Council and Executive Council. It shall also recommend long
term plans in relation to the different activities of the University as and
when found necessary.
24. The Board of Studies.—The constitution, powers and functions of the Board of
Studies shall be prescribed by the Statutes.
25. The Board of Affiliation.—
(1) The Board of Affiliation shall be responsible for affiliating colleges and
institutions to the University.
(2) The constitution of the Board of Affiliation, the term of office of its
members and its functions shall be prescribed by the Statutes.
26. The Finance Committee—The constitution, powers and functions of the
Finance Committee shall be prescribed by the Statutes.
27. Other Authorities.—The constitution, powers and functions of the other
authorities as may be declared by the Statutes to be the authorities of the University, shall be
prescribed by the Statutes.
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28. Powers to make Statutes.—Subject to the provisions of this Act, the Statutes
may provide for all or any of the following matters, namely:

)

2)

3)
“4)
&)
(6)
(7
®)
9)

(10)
(11)

(12)

The constitution, powers and functions of the authorities and other bodies
of the University, as may be found necessary to be constituted from time
to time;

The appointment and continuance in office of the members of the said
authorities and bodies of the University, the filling up of vacancies of
members, and all other matters relating to those authorities and other
bodies for which it may be necessary or desirable to provide;

The appointment, powers and duties of the officers of the University, and
terms and conditions of their service;

The constitution of the pension or the provident fund and the
establishment of an insurance scheme for the benefit of the employees of
the University;

The principles governing the seniority of employees of the University;
The procedure for arbitration in cases of dispute between employees or
students and the University;

The procedure for appeal to the Executive Council by an employee or
student against the action of any officer or authority of the University;
The extent of the autonomy which a college or an institution declared as
an autonomous college or institution may be exercised;

The conferment of honorary degrees;

The withdrawal of degrees, certificates and other academic distinctions;
The institution of fellowships, scholarships, studentship, medals and
prizes and other incentives; the delegation of powers vested in the
authorities or the officers of the University;

All other matters which, by or under this Act, are to be, or may be,
provided for by the Statutes.

29. Statutes, how to be made.—

(D
2)

3)

The First Statutes shall be made by the Government on the
recommendation of the General Council.

The General Council may, from time to time, make new or
additional Statutes or may amend or repeal the Statutes referred to in sub-
section (1):

Provided that the General Council shall not make, amend or
repeal any Statute affecting the status, powers or constitution of any
authority of the University until such authority has been given an
opportunity of expressing its opinion in writing on the proposed change,
and any opinion so expressed shall be considered by the General Council.
Every new Statute or addition to the Statutes or any amendment or repeal
thereof a Statute shall require the assent of the Chancellor.

Provided that if there be any financial implication which may
arise under the statute, it shall not be enforceable unless prior approval of
the state government has been obtained.

30. Regulations.—The authorities of the University may make Regulations
consistent with this Act, and the Statutes, in the manner prescribed by the Statutes for the
conduct of their own business and that of the committees, if any, appointed by them and not
provided for by this Act, the Statutes and for such matters as may be prescribed by the
Statutes, provided that if there be any financial implication which may arise under the
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regulation, it shall not be enforceable unless prior approval of the State government has

been obtained.

31. Annual Report.—
(1) The annual report of the University shall be prepared under the

2)
3)

directions of the Executive Council, which shall include, among other
matters, the steps taken by the University towards the fulfillment of its
objects and shall be submitted to the General Council on or after such
date as may be prescribed by the Statutes and the General Council shall
consider it in its annual meeting.

The General Council shall submit the Annual Report to the Chancellor
along with its comments, if any.

A copy of the annual report, as prepared under sub-section (1), shall
also be submitted to the Government.

32. Fund.—

ey

2)
3)
“4)

The University shall have a general fund to which the following shall
be credited:

(i) Its income from fees, grants, donations and gifts, if any;

(1) Any contribution or grant made by national/international
agencies, the Central Government, University Grants
Commission, All India Council for Technical Education. Council
of Architecture or like authority, any local authorities or any
corporation owned or controlled by the Government and;

(i11)) Endowments and other receipts.

The University may have such other funds as may be prescribed by the
Statutes.

The funds and all moneys of the University shall be managed in such a
manner as may be prescribed by the Statutes.

The Government may, every year, provide grant-in-aid to facilitate and
promote studies and research and for carrying out the objectives of the
University.

33. Accounts and Audit .—

€]

2)

3)

“)

The annual accounts and the balance sheet of the University shall be
prepared under the direction of the Executive Council and shall once at
least every year, and at intervals of not more than fifteen months, be
audited by the Comptroller and Auditor General of India or by such
person or such persons as he may authorize on his behalf.

A copy of the annual accounts together with the audit report thereon
shall be submitted to the General Council and the Chancellor along
with the observations, if any, of the Executive Council.

Any observation made by the Chancellor on the annual accounts shall
be brought to the notice of the General Council and the observations of
the General Council, if any, shall, after being considered by the
Executive Council, be submitted to the Chancellor.

A copy of the annual accounts together with the audit report, as
submitted to the Chancellor, shall also be submitted to the Government.
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34. Furnishing of Returns etc.—The University shall furnish to the Government
such returns or other information with respect to its property or activities as the Government
may, from time to time, require.

35. Conditions of service of employees.—The condition of the service of the
officers and staff of the University shall be as specified by the statutes and regulations.

36. Constitution of University Review Commission.—

(1) Chancellor, on his own motion or on request from the Government, shall
at least once in every five years, constitute a commission to review the
working of the University and to make recommendations.

(2) The Commission shall be constituted consisting of not less than three
eminent educationists, one of whom shall be the Chairman of such
Commission appointed by the Chancellor in consultation with the
Government.

(3) The terms and conditions of the appointment of the members shall be
such as the Chancellor may determine.

(4) The Commission shall after holding such enquiry as it deems fit, make
its recommendations to the Chancellor with a copy to the Government.

(5) The Chancellor may take such action on the recommendations as he
deems fit in consultation with the government.

37. Right to appeal.—Every employee or student, related to the University, shall
notwithstanding anything contained in this Act, have a right to appeal within such time as
may be prescribed by the Statutes, to the Chancellor against the decision of any officer or
authority of the University, and thereupon the Chancellor may confirm, modify or reverse
the decision appealed against.

38. Provident and pension funds.—The University shall constitute for the benefit
of its employee such provident fund or pension fund or provide such insurance schemes as it
may deem fit in such manner and subject to such conditions as may be prescribed by the
Statutes in consultation with the Government.

39. Disputes as to constitution of University authorities and Bodies.—If any
question arises as to whether any person has been duly elected or appointed as, or is entitled
to be, a member of any authority or other body of the University, the matter shall be referred
to the Chancellor whose decision thereon shall be final.

40. Filling of casual vacancies.—All the casual vacancies among the members,
other than ex-officio members, of any authority or other body of the University shall be
filled, as soon as may be, by the person or body who appoints; elects or co-opts the
members whose place has become vacant and any person appointed, elected or co-opted to a
casual, vacancy shall be a member of such authority or body for the residue of the term for
which the person whose place he fills would have been a member.

41. Proceedings of the University authorities or bodies not invalidated by
vacancies.—No Act or proceedings of any authority or other body of the University shall be
invalidated merely by reason of the existence of any vacancy or vacancies among its
members.

42. Protection of action taken in good faith.—No suit or other legal proceeding
shall lie against any officer or other employee or against any authority of the University for
anything which is in good faith done or intended to be done in pursuance of any of the
provisions of this Act, the Statutes or the Regulation.

43. Mode of proof of University record—Notwithstanding anything contained in
the Indian Evidence Act, 1872 or in any other law for the time being in force, a copy of any
receipt, application, notice, order, proceedings or resolution of any authority or other body
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of the University, or any other document in possession of the University, or any entry in any
register duly maintained by the University, if certified by the Registrar so designated shall
be received as prima facie evidence of such receipt, application, notice, order, proceeding,
resolution or document or the existence of entry in the register and shall be admitted as
evidence of the matters and transactions therein, where the original thereof would, if
produced, have been admissible in evidence.

44. Power to remove difficulties.—If any difficulty arises in giving effect to the
provisions of this Act, the Government may, by order published in the official Gazette,
make such provisions, not inconsistent with the provisions of this Act, as appear to it to be
necessary or expedient for removing the difficulty; Provided that no such order shall be
made under this section after the expiry of three years from the commencement of this Act;

Provided further that every order made under this section shall be laid,
as soon as it is made, before each House of Legislature.

45. Transitory Provisions.—Notwithstanding anything contained in this Act,
Statutes or the regulations, any student of a college or institution affiliated to other
University, who immediately before the date of affiliation to the University, was studying or
was eligible for any examination of the other Universities shall be permitted to complete this
course in preparation thereof and the University shall provide for such period and in such
manner as may be prescribed for the instruction, teaching, training and examination of such
students in accordance with the course of studies of the other University.

P.C.CHOUDHARY,
Secretary to the Government.
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